Open Court

CENTHAL AUMINILTRATIVE TRIBUNAL
ALLAEABAD BENCH
ALLAHABAD

Contempgt Petition No. 43 _of 1996

|5

Criginal Application No.863 of 1993

Allahabad this the__31st day of _March, 1999
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Hon'ble Mr. S. Dayal, Member ( A )
Hon'ble Mr. Sol. Jain, Member ( J )

Jagat Lal, son cf 5ri suraj Deen,
Ram Kishun, son of shri Puttan,

Mata Deen son of shri Kamsi, all resident of

village Pansaur, P.O, Lokipur, District Allahabad.

Retitioners/

Applicsnts
Advogate ohri sukh Deo

N
.

By

Vexr sus

shri sajjiva Rai, D.S.E.{(C) Office of D.R. M.
Northern kailway, Nawgb Yusuf koad, P.5. Civil
Lines, Allahabad.

shri A.K.Srivastava, D.S.E.{I1) Office of D.K.M.
Northern nhailway, P.s. Civil Lines, Allahabad.

Contemner s/ Opp.Parties.

Advocate shri A.K. Gaur.

CR DER ( Qral )

Hon'ble Mr. S. Yayal, Member { A )
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This contempt petition has been filed by
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the learned counsel for the applicsnt for punishing

the oppoeite parties for committing wilful contempt

of the orders of the Tribunal in Q.Aa.No. 863 of 1993,

by not complying with the order within 3 month, by not
granting temporary status to the applicants and by not
re-engaging them although their juniors have been working

and were regularised.

2. The arguments of ori oukh Deco, lesrned counsel
for the applicant and 5ri A.K. Gaur, learned counsel for

the respondents, have been heard.

3. Learned counsel for the applicant mentioned
that he had given the names of the juniors of the appli-
cant who were re-engaged as one ori Hari Kaj and cne

ori Kripakar Mishra. Learned counsel for tne opposite
parties has stated that no juniors to the applicant had
be en re-engaeged. He has further mentioned that mere
stating the names of two persons without giving full
particularas does not engble the opposite parties to
make full verification and that the statement given in
the counter-affidavit regarding non-engagement of the

juniorsey is therefore, correct.

4, Anot her act of contempgt alleged on the part
of the opposite parties is non=furnishing of any reply
to the applicsnt in response to the directicns given by
the Tribunsl. The opposite parties have annexed a letter
dated 05.7.96, written by senior uivisionagl Engineer to
Assistant Engineer, allahabad in which certain facts
have been mentioned but no réply appears 1o have been
&&kffgiven to the applicants. It is also not known as to :
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how the applicants were associated with verificaeticn
of their period of work. Under-these circumstances,
we close this case for contempt and discharge the
notices issued to the respondents but direct the
opposite parties to give a reply to the applicants

in detall as far as the directions cf the Tribunale
were concerned,on the applicants furnishing particulars

gbout their juniors and particulars about the pericd
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